)

pes

IN TH® CENTRAL ADMINISTRATIVE TRIBUNAL, JALPUR BENCH, JAIPUR.
0.A.N2.69/03" ) " pate of order: 11.2.2003
Surendra Kumar Nuwal, S/o Sh.Moti Lal Menra, presently
postled as UDC, 9/ Emoloyees Provident Fund Jdrganisations

Regilonal Office, Jaipur.

...ApDplicant.

Vs.
1. Union of India through Sacratary, Deptt ~f Labour, Govt of
India, Naw Dalni.
2. Regional Provident Fund Commissioner, Emoloy22s Providant

fand Organisation, Jyoti Nagar, Jaipur.

. . .R2302ndants.

Mr.Munish Kumar Snarma - Counsel for applicant.

CORrRAM:
donltble Mr.M.L.Cnaunan, Judicial rMemper.

PER HON'BLE Mr.M.L.CHAUHAN, JUDICIAL MEMBER.

Tna| apolicant 1is aggrisved by tn2 srder datad 22.1.03
(Annx.A3|]) wnarsby n2 has o2en transferrad from RO Jaipur €2 SRO
Jodnpur. By way of tnis O.A, tha apolicant nas oprayed tnat tn2
imppgneo ordar Annx.A3, datesd 22.1.03 may b2 gquasn2d and 33t
aside and that na may o2 allowed to continu2 as sucn at RY,
Jaipur.
2. Facts of tnha case 5re that ctna aopolicant i3 prassntly
working|as UDC at Jaipur. He was earlier transferr2d to 35RO,
Jodnour |but it appe2ars rhat tne said order was cancelled and ne
was agafin transferrad £o 5SRO, Jodnour vide ordar dated 22.1.03
(Annx.A3). Aggrizved by rnis order, tn2 aoolicant nas rilad the
orasant| O.A for tn2 aforasaid ralief. In2 ground taksn by tn2
apolicant 1is ctnat h2 oeing an handicapped amployea, ne snould
nava bsen adjustad n2ar to nis native place as far as possiols2

svaa if th2 fransfer Wwas nacassitated On administracive
exigencias. dis furtner case i3 taat his caildren ar2 scudying

ar Jaipur, on2 is in digher Sacondary and anotnsr is ia B.A
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andlbaing local examinations tna canildran navsa £o shy ac

sl to tnair examination and Central Board Examinacions
to b2 started from cthe first wesk of #arcn U3. de
uomitted tnat ne nhas to 3UpPOrCE gi'his old motn2r wWno
tne age of 71 y=ears and is suffering from plood-
Ascnama and Diapbities and her tr2atment 1is going o°n
On. tnase grounds, ta2 applidant nas orayad that nis
b2 cancelled. In=2 applicant

made represantations Annx.A4 and Annx.A5 but the sam2

nas not been disposed of py tha respondants 39 far.
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for tna applicant and

4 the submissions made by nim. In tha facrs and

nces of tnis casey’ it will be 1in the interest of

£ direction is Jiven tn respondant No.2 £9 decide tne

ation of tha aoplicant keepingwmview ‘tn2 Dparsonal

jes as wall as policy of tné Govt wher2by it nas oeen
racruitad to Groups C & D
faéional pasis may be giVen postihg near tneir native
possible, supjsct E9

far as administrativa

ts. Und2r tne circumstances it is nereaby ordered tnat

raspondant

cant snould make a tfresn represantatian Lo

N5.2 witnhin 15 days from tn2 date of ctnis ordar and respondant

No.2

wa 2ks from.'tne
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applicant
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Wwitn thes

snall consider tne raprasentation

30 made witnin four

dats of receipt of sucn representation.

t No.2 shall dispose ~f such representation by a

and speaking order. rill tne representation of tne
“is not decided, . thne raspondents shall not force tne

to join at nis naw place of posting i.2. SRO Jodnpur .

e diractions, tne O.A stands disposad of.
&Qﬁ%ﬂ\@» .
(M.L.onaunan)

Meaper(J).




